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CA 134/PBl2016 - Thls s an application wth a prayer for se€king p€rm ssion
to change a Director on the Board or the company as per the requir€ment of order
dated 21.01.2016 passed by th€ elsbrhtle Gmpany Law Board. A copy or the
application has akeady b€en fumished to ihe counset for the ron apptcant
respondents, who *eks 10 days time to fite repty. Let the repty be fited wthir ten
days wth a copy in advance to the counselfor the applicant petiiioner,
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CP 12(ND)/2012 - On ihe tast date or hearing, one tast opportunity was
gGnted to file the rejoinder within ten days with a copy in actuance to the couns€l
opposite. Ho$/ever/ rejoinder has not been flted within the time glanted. Leamed
counsel for the petitioner states that the copy of the r€jolnder has been furnished to the
counsel opposite in th€ coud and the same shaf be fited with the rribunat dudng the

In view of the above, we grant permisston to fite the rejoinder today in the
Registry. However, it shatt be subject to payment of Rs. 5,000/- as cost.

List for turther consideration on 15.11.2016.
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